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New Delhi: this ™ U~ day of Gupiember, 19964
HON'BIE MR.S .8 ADIGE, MEMBER{A ), ,
HON*BIE DR .A.VE’DAVALLI,. MEMBER (T )

T

1. Raj Kumar,
S/o Sh,Jai Lal, -,
R/0 Wi=21, Vlll Tedapur,
New Delhi.

2, Bijender Singh,
S/o Sh,Ram Kala,
R/o H.No.‘?s Vlil.aaxlabad

P.ONathupur, Distt.Sonipat,
Hapyanad
3. Pradeep Kumar,
3/0 Shfhand §waroop,
R/o 3/25 Mandir Marg, » 3 )
NeW De lhi . O'ril 9 s .Applic ants ;!

By Advocate: Shri Jasbir Singhd

<

1. Union of India

through
the Secretary,
Miaistry of Finance,
Reve nu D*rnsmn
Nort g E 9 ’
New D"lhlo
2, Director Generaly
Directorate of Income Tax {Spl.) North,

4th Floor Mayur Bhawan, '
C ann auqht C iTCUb, New Do lhi,

'3, Directoyr of Income Tax (Spl.lnsp, )
1V th Floor, Sup2r Bazar Building,
C annaught Place; , .
New e lhi « 1 oss e es REspOndent s

By Advocste: Shri VyPUppal,

I LﬂLxAENT
HON 'BIE MR 5. 8 AD IGE MEMBER fA 2&_

He apdy
2. The epplicants are seeking regularisation,

Eased on their ¢ laim of having completed more than
7
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206 days continuous service in 1 calenderyear, and
b“lng entit led to temporary Status under the DP &T

Casual Labours{ Grant of Temporary Status &

' qegularisation ) Scheme while respondents contend

that the applicants néver came through the

Employment Bxchange; they were éngéqed ourely as
GCasual Labourers as and when required based on
the availabiliity of work, and there is no regular
work for thems and that they had not completad
the reguisite 206 days of continuous service on

the date of filing the CA.

3, The applicant pg\eseﬁt ly stand disengaged,
Subject to the availability of work,the respondents

should coansider reengaging the applicants as

casual labourers in preference to outsiders and

tho%e with overall lesser length of past service

and in case no suitable candidate s onsored by the
ol 4

Employment Exchange is availsble at the time of such

consideration. Jnce the applicants are reengaged
the respondents will examine the claims of the
applicants for grant of temporary status in
accordance with the provisions of the Casual Labours
( Grant of Temporary Status & Regularisation) Scheme
and pass a Speaking order Zhereon in the case

of e2ach of the applicants under intimation to them.
Thereafter subject to the availability of regular
vac ancies and thevapplicants being fully eligible,
the respondents will examine the ¢ laims of the
applic ants for regqularisation,’

4. Th;s OA is diSposéd of in terms of

para. 3 above. No césts.
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